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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :
HYDERABAD BENCH, HYDERARAD

o 903/91

Dated 28-4-1994

BETWEEN

K. L. PRASADA RAQ,
son of K. Swamy Sarma
aged 66 years, Director, Small Industires

Development Organisation (Retired),

resident of Visakhapatnam, Andhra Pradesh-~

:  APPLICANT

AND

1. UNION OF INDI2 represented by
- the Secretary to Government,
Ministry of Industry, Udyog
Bhavan, NEW DELHI.

2., THE DEVELOPMENT COMMISSICNER,
' Small Scale Industries, Government of
India, Nirman Bhavan, South Wing, 7th Floor,
‘Maulanz Azad Road, NEW DELHI.

3. THE CHIEF COMPTRCLLER OF ACCQUNTS
. Ministry of Industry, Government of India,
Shastri Bnavan, NEW DELHI- 110 001,
4, THE ACCOUNTANT GENERAL (PENSIONS)
- andhra Pradesh, Hyderabad-500 004.

1 RESPONDENTS

COUNSEL FCR THE APPLICANT $ SHRI N-éRAMﬁMOHAN%RﬂO'

COUNSEL_FOR THE RESPONDEWTES : SHRI N.V. RAGHAVA REDDY

CORAM

HON'BLE SHRI A.E., GORTHI, MEMBER (ADMN.)

HON'BLE SHRI T. CHANDRASEKHARA REDDY, MEMBER {(JUDL.)

o



CA 903/91, 7 Ot, of Order:28-4-19384,

(Order of the Divn. Bench passedlb Hon'ble
Shri A.B.Gorthi, Member (A) §.

* * *

The claim of the applicant is for counting
his past service with A.P.Government from 20-10-1954
to 13—10-195§ as qualifying service for the purpose of

pansion,

2 ‘The applicant was appointed as Tanning
Instructor jn the Village Industries Training Centre,

Hyderabad on 20-10-1954, While serving thus, he applied

through proper channel to Government of Uttar .Pradesh for
'appointment as Head of annihg Section. Having bseen selec-
ted for that appointment he was duly.rqlieuéd by A.F.
Government and he joined the U.P.Government on'8~11-1958.
Having served im-the State of Uttar Pradesh till 9-8-1971
he was selécted by the Union ﬁublic Service Cnmmiésion
for appointment as Dy.Giréctur, Small Scale Indust#i&&
(Leather & Footwear) in the Small I dustries Cevelopment
OUrganisation under the Ministry of Industries, Govt, oﬁ
India. Hé joined service iﬁ Union of 'India on 10-8-1971, '
The Central Lovernmment, on his retiremant on 31-1-1983
took into consideration not only his seruiceﬁ under éhe
Union of Igaia but also his SErUiCES'UﬂdBr the U.P.Govern-
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His reguest for counting his services under ths A.P.

‘Government was rejected on the ground that from the

4ed

‘record it was not clear whether the applicant was resigned

Prom A.P.State Government bafure taking up ihis appoint-

ment under the U.P.Government,

3. In the counter of the Respondants they have
once again re-iterated thaf as the applicant could not
furnish the feleuant‘maierial, the Respondents could

not ascertain whether or not the applicant resigned érnm
the A.P.State Lovernment. The Respundentslfurther took

_ ) ol
the view that as the U.R.Government did nmot took. into

considerstionthe applicant's service with A.P.Government,

there is no justification for counting his A.P.Govarnment

service for the purpose of pensionary.banefits.

4, Heard lsarned counsel for both the parties.

tearned counsel for the applicant has drawn gur attention

b

tDAgeruice certificate issued by Commissiocner of Igdustries,

A.P.Covarnment which is to the effect that the applicant
worked in Leather and Tanning units af the\Department of
Industries Fro@-20610-1954 to 13-1ﬁ-1958 and that he uas
therea?téf "gelieued“ on 13;10-19583 Another communica-

tion from the office of the Accountant Gereral, Andhra

Pradesh dt,27-1-1989 would show that no service gratuity!émﬁ -
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paid to the applicant for the service rendered under the

A.P.Government, Another cqmmunicatian from the Assistant
Director of Industries, Rajamundry, dt,6-12-1985 reads

as under ;

"With reference to the D.0.Lettar
cited, I submit thac the pay allouances
of Sri K.L.Prasadaran, Leather Goods
Instructor for month of October, 1958,
were drawn and paid upto 13-10-1958
only.

As per the footnote given under thes
supplamentary pay bill for Cctaobser,
1958, Sri KL Prasadarao, worked upto
13-10-1958 and was then relieved agn
transfer to the post of Head of

Leather Tanning Section at Government

Leather Working School, Kanpur., The
fact was already reported vide this
office D.O.Letter to 4433/A/81
dt.172—1982.”(underlineﬁfﬁor emphasis)

5,  From the aforesaid,it would be clear that the
applicant had not resigned from his post under the A.P.
Governmant before taking up his assignment under the

U.P.Government, This fact gmi further substantiated

from letter No,2501/58 from the office of Community

Project Officer (Industries), Kakinada dt.8-5-1958, In

. . WA :
this letter an official request e made to the Director

of Ipdustries & Commerce, Hyderabad, to relieve the

' applicent so as to enable him to take=up his assignment

as Head of Leather Tanning Section, Kanpur, Had the

-oaoos‘



applicant suomitted his resignaticr&Eammunicatiun as

: ”ﬁﬁﬁ?ﬁﬁ% & & .
 onl above would have -stateg so specefically. On

"the other hand all the official communications clearly

indicate that the applicant while working undsr the

A.P.State Government applied through proper channel
I |

“ktha post of Head of lLeather Tanning Section under
the U.P.5tate Government, When he uas selected he uas
duly relieved from his post under the A.P.State. Government
su as to enable him to takth his assignment under the

dt.
betue the date

UP Goverament., " There uasi ?
of his being relieved by the A.F.Government and his
joining the U.P.State Government. In any cas%)thera is
no dispute what ~so-gver that the applicant had worked

undsr tha A.P.Sbate Government from 20~18-195$ﬁﬁ?1?541&5¥§ <

Ge 7 In UiaQ Df the a?oréséid, we are of the considered
view that the Respondents action is unjust‘and.unfair in
treating the applicant as one who nad resigned from A.P.
State Government, Ue'tharerore direct the Respondants to
treat the case of the applicant as if he had not resigned’
from A.P.State Goggrnment and consider his case for

counting his services uitﬁ the A.P.State Govsrnment as
qualifying service for the purpose of granting him

pansionary benefits iqﬁccordanbe with the extant rules/

instructions,

0...6.
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7e Respondents to comply with thisc order within
a period of four months from the date.of communication.

There will be no order as to costs.

——

) > [L~ 7 hJL\*-\ {
(T.CHANDRASEKHAR REDDY) (A.B.GORTH
Member (3) member (A) i,

—d

Dt,28th April, 1994, ﬁ?stru.-
Oictated in Open Court. ,,15;351
avl/ '
Copy to :-

‘10 Jnio Indige . ‘ T
The Secretary.to Govtﬁz@’lk‘(D',,

Ministry of Industry, Udyog
Bhavan, New DElhi.

2. The Development “ommissioner,
Small Scale. Industries, Govt. of
india, Nirman Bhavan, Bouth
Wing, 7th Floor,
Maulana Azad Rd, New Celbhi,

3, The Chief Comproller of Accounts,

" Ministry of Industry, Govt. of Igdia,
Shastri Bhavan, New Delhi-110 001.

4, The Accountant Gereral (Pensions),
Andhra Pradesh, Hyd=4. -

5., Shri N.Ram Mohan Rao, Counsel for the Applicant
6. Shri N.V.Raghava Reddy, Addl.CGSC
7. Library,

B. Spare Copy.

MY



TYPED BY COMp Z.RE]:, ‘?Y

CHECKED B APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBJHAL
HYDERASAD BENCH AT HYDERADAL

THE HON'ZLE MR,JUZTICE,V.NEELADRI RAQC
VICE CHAIRMAN

D o
THE HON'BLE MR.Z.B.GORTHI 3 MEMBER(AD)
AND —

THE HON'BLE MR TCC}W\IDMSLI\IMPﬂREDDY
MEMBER( GUDL )

All
THE HON'BLE MR.K.RANGARAGAN 3 M{ZDMN)

Dateds 28 -4 -1994

ORDER/JUDGIMENT

H.h/RoA.,/C.a4NO.,
in
0.a.N0, 4 0%

T.A,NO, (W.pe )

Admitted and Interim Dlreotlons

Issued,

Allowed

IiSpOSed.Of with directions
Dismissed.

Dismissed as withdrawn.
Dismi ssed for Default.

‘Re jejcted/Ordered.

No order as tO ¢osts

Contral %mmm Trihuni

 LdUNIGgL
' HYDERAZAD BENCR.






